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1! THE CAITRAL ALMINIOTRATIVE TRIZUIAL : (YLD ELABA

Al IYDERABAD

C.P.No., 78/97 in

Cor.N..746/96
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2. The C,P. was pending a&s R.JA,90/97 was yet to be dis

PA

Today we have disposed of the RA ¢ismissing the same. Hence

the respondents should implement the directions given in tn‘e
judg9ment in the OA dated 6,6,97. The learned counsel for -
responcents submitteé that 2 months time is required for in

menting the orders in the judgement, 2 months time 1S grep

from today.

3. In view of the time given the C.P. is closed, HXe

if the judgement is not implemented within the extenxied t]

.the applicant is at liberty to revive the C.P, No costs,
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